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taken, copies of the Report will be 
placed in (he Parliament Library. 

EducatlOD oD CODcurreDl LIst 

·347 Shrimati Maimoona SultaR: 
Will ihe Minis(er of EducatioD be 
pleased to state: 

(a) which of the States and Union 
Territories have supported the pro-
posal for placing 'Education' on the 
Cancurrent List in the Constitution; 
and 

(b) whIch of them have opposed 
this move? 

The Minister of Educatioll (Shrl M. 
C. Chagla): (a) and (b). TIle Gov-
ernments of Andhra Pradesh, Gujarat, 
Kerala, Madras, Maharashtra, Mysore, 
Orissa and West Bengal have oppos-
ed the proposal !Dr brin&inll Univer-
sity and higher education in the Con-
current List. The Government of 
PUnjab has supported it. Replies 
from other State Governments are 
awaited. 

Speclal Aadlt Report OIl Or ... 
Govemmeat TraDaetlo ... 

{ 
8brt Bart VllhDa 

"MI. KamaI.b.: 
Sbri Madlla ~e  

Will the Minister of Home Main 
be pleased to refer to the reply 
given to Starred Question No. 95 OIl 
the 19th August, 1965 regarding the 
Spec:W Audit Reports on Orissa Gov-
ernment lraneactiOl1l ... d state: 

(a) .... h.ther the special 
~ have been etudIed by 
aDd 

audit 
him; 

(b) if 10, whether he Ia In a posi-
tion to dlaclose die eOnteate or IIat 
thereof to the Bonae' 

ne ...... 4 B_ AJraIn (Blat 
N .... ): (a) No, Blr. 

(b) Doe. DOt arIIe. 

Crimes In Delhi 

rShrl Rameshwar TanUs: 8hrl 8. M. Banerjee: 
Shrlma!l Tarkeshwarl SInba: 

"349 I Shrl HIlkam Challd 
. ~ Kacbhavalya: 
I Sbrl HlmatsiD&"ka: 
\ Dr. L. M. SIDllbvt: 
l8hrl P. L. BaruJlllI: 

Will the Minister of Home Aftairs 
be pleased to state: 

(a) whether it is a fact that there 
had been an increase in crimes in 
Delhi during the months of May and 
June, 1965; 

(b) whether It is also a fact that 
on the 18th May, a gang of four 
persons committed a highway shoot-
ing affray and killed some persons; 

(c) if 10, whether these persone 
were arrested; 

(d) whether in 80me of tbe loca-
lities in Delhi and New Delhi in ~ 
month of May, 1965, broad-day r0b-
bery and kidnapping took place; anel-

(e) if 80, the measures which Gov-
ernment have taken or propose to 
teke in thil behalf? 

T!ut' ~y Milliliter Ia the MJU-
v,. of H_ Aft'aIn (Shri L. N. 
MIahra): (a) Yel, Sir, there has been 
80me increase in crime in Delhi dur-
ing May and June 196& as C<lmpared 
10 the C<lrrespondlng period of 11164. 

(b) Delhi Police has no Infonna-
tton about thiI. 

(c) no. not arise. 

(d) Three casea of day robbery and 
/Iv. ot klndnappln6 .... ere nported 
durbqf the month of ...,., lea. 0u1 
of theae ~ one eue of robber)' and 
one of ddaa~ proved to be 
t.l-. 



JOgl Writt .... An.ttDn"B 

(e) Steps taken/proposed to be 
taken to keep the incidellce of crime 
under control are as follows: 

(i) Activities of goondas and 
other anti-social elements are 
kept under check by strIn-
gent surveillance. 

(ii) Beat patrolling has been 
strengthened. It is also pro-
posed to inCTease the num-
ber of beats in the existing 
police stations so that beat 
constables can cover their 
areas effective Iv. 

(III) Surprise checks by senior 
otllcers, including the I.G.P. 
and D.I.G. have been done 
with a view to keep the Police 
Station Staff on the alert. 

(iv) A short course of training in 
modern mettlods of investiga-
tion has been recently orga-
nised in the Crime Branch of 
the Delhi Police. Upper 
Subordinates who have to 
deal with investigation work 
an- put through this course. 

(v) A second post of D.I.G. Police 
has been created to ensure 
closer supervision end direc~ 
tion from the higher level. 

(vi) In order to increas~ the mobi-
lity of Police. more vehicles 
are proposed to be purchased. 

(vii) A proposal is under consi-
deration to extend certain 
provisions of Bombay Police 
Act to Delhi thus enabling the 
District Magistrate and Dis-
trict Superintendent of Police 
to extern goondas and gangs 
ot criminals from specified 
jurlsdi<.'t1on. 

Commuulst Detenu 
rShri P. C. BOnIodt: 

°158. ~ Shrl P. R. Chakravertl: 
l Shrl Madha LIlIa": 

Will the MinLster of B_ Main 
be pleaaed to state: 

(a) wheUler __ of· the deten ... 
.... suffering from ailments; 

(b) It so, their number, State-wI8e 
and the number at women amonc 
them; 

(c) whether Governm .... t have 
received representations trom lOme 
of their relatives urging immediate 
release on grounds of serious illness; 
and 

(d) it so. the reaction ot Govern-
ment thereto? 

The MbUster of State In the MInis-
try of Bome Mairs (8hrl Bathl): (a) 
and (b). Information is being collect-
ed and will be placed on the Table 
of the House in due course. 

(c) Yes, Sir. some representations 
of this kind are received. 

(d) It the detenus are detained un-
der orders of State Governments, ttle 
representations are forwarded to the 
respective State Governments for dis-
posal. In case of persons detained un-
der orders of Central . Government, 
decision is taken on the merits of 
each caSe after making due enquiries. 

Regional Language as a Medium 
.351 {Dr. L. M. 8lnghvl: 

. 8hrl Mohammed Roya: 
Will the MiniSter of Education be 

pleased to state: 

(a) whether it has been decided 
that University Education will hence-
forward be imparted through the 
medium of regional language of each 
State; 

(b) if so, whether Government 
have considered the likely impact at 
this decision on the emotional inte-
gration of the country; and 

(c) whether preparations have 
been made or are proposed to be 
made to impart University education 
in at least one ot the regional lanllU-
. ages ot India? 

The MInIster of Edueatloa (8IIrt 
M. C. Cha&'Ja): (a) No such decision 
hal been taken. It is a matter tor 
universities to decide. 

(b) Does not &rile. 




